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Nicobar Islands

10273. SHRI MANORAN] AN
BHAKTA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government is aware of
about unauthorised encrochments by
and weaker sections of le in the
mon Territory of Andaman Nicobar
Islands; if so, what is the total number
of such encorachment colonies, Tehsil-
wise and since when;
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(b) whether itis & fact that large num-
ber of familics were evigted in this, if so,
what is the policy of the Government in
thiy regard;

(c) whether Government propose to
consider such cases for regularising on the
similar pattern of Delhi;

(d) if so, details thereof; and
(¢) if not, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL) : (a) to (e) : The
Andamaa and Nicobar Administration
have reported that about 3325 acres of
revenuc land in five Tahsils, viz., Port
Blair, Ferrargunj, Rangat, Mayabunder
and Diglipur in Andaman Islands are
under unauthotisrd eneroachment. About
735 acres of encroachments pertain to a
period prior to 1961 and about :z?qo
acres pertain to a later period. In addi-
tion, abnut 2850 acres of forest land in
Diglipur, Mavabunder, Rangat, Fer-
rargunj and Tushanabad Tahsils are also
under unauthorived encroachment.

2. Artion agatust those responsible fur
such cncroachments is taken by the
Andaman and Nicobar Administration
uader the provisions of the Andaman and
Nicobar Islands Land Revenue and land
Reforms Regulation, 1666 where revenue
land is concerned and  under the pro-
visions of the Indian Forest Act 1?517 if
forest land is involved. A number of evic-
tions have been carricd vut by the Ad-
ministration in pursuance of these pro-
visions.

3. A decision has been taken that en-
crvachment made prior to 1961 may be
regularised by re-allotment of land and
the Andaman and Nicobar Administra-
tion are t’;'li‘\ins necessary action inl this

rd. erc is no proposal to arise
rtﬁgncrmchmmu in Andaman :!:Eiﬂ Nico-
bar Islands on the lines of those rag‘:::xria-
ed in Delhi as the condition in two
territories are not comparable,

F. Collaboruniton proposals re-
Msmov;;l‘durh; 20’77 and
t
10275. SHRI S.R. REDDY:
SHRI GANANATH PRA-
DHAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) the number of foreign collabora-
tion proposals received by Government
dmn&dum t977 and 1978 and nume
ber approvals issued;





